d"\'ﬁ THE CENTRAL ADMINISTRATIUE'TRIBUNAL : HYDERABAD BLNLH : HYOERABAD,

3\ " '£.B.431/98 in 0AJ1579/97

Betusen: | - ‘Qgtad:26,3y1998.

GeSilva Raju , 4. Applicent.
And |

1. Sri P,3omasekhara Reddy, Assistant
Director of Incnme Tax, Invastigation,
Guntur. _

2. Sri Misra, erPLtGr af Tncume Tax,
(Invsstigation), Myderabads

3, Sri Nambiar, The Chief Commissionszr

- of Incame Tax, Hydarabad, «s. Respondzntss
Counssl far the Applicant "t Mr.KeVenkateswasra Rao
Counsel FPor the Respondants : Mr.y.Vinod Kumar
CORAM:

THE HON'SLE MR. R.RANGARAJAN : MEM8sR (a)

THE HON'SLE MR. 8.5.JA1 PARAMESYAR : MZMBZR (2)
.. R _ '

THZ TRIBUNAL MADE THE,FOLLOWING ORDER:

Mr, K,Venkatssuars Rao, for tha spplicant and Mr.V.Yinod
Kumar, for the respondentss

.- Thia CP.is filed as Interim Dirention givaen in A on -
25.11 97 is not compliad with. Now the lsarned counssl for the
applicant sumits that the CP is not maintainable as the applicant
had baen discharged sven beforas filing of the 0A.

Hence ths CP“is cleoseds List the DA befors the Single

Memba Benche

Deputy Registrar
Copy to:

1. Sri. P.aomasekhara Reddy, Acgistant Diraector af Income Tax,

" Investigation, Guntur,
24, Sri Misra, Directorof Income Tax, (Investlgatlanﬁ, Hydsrabad,
3, Sri Nambiar, The Chizf Commissionzr of Income Tax, Hyderabsd.
4, One copy to Mr. K.Yenkatzswara Rac, Advocate, £AT., Hyd.
Se DOne copy to Mr. V.Vinod Kumar, Addl.CGST., CAT., Hyde
8. One duplicate Copy s |




